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STATEMENT RE. CRASH OF JAMAIR
DAKOTA AIRCRAFT IN DELHI
ON 5th DECEMBER, 1970

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
It is with deep regret that the House will
have learnt of the unfortunate accident to
a Jamair Dakota aircraft on the morning
of 5th December, while operating a non-
scheduled passenger scrvice from Delhi to
Jodhpur vig Jaipur Kotah. The ill-fated
aircraft took off from Safdarjung airport at
6.42 a.m. and almost immediately there-
after crash landed on an open piece of
land behind the Super Bazar.

All three members of the cockpit crew,
namely the Commander, Co-pilot and Radio
Officer, were killed, while the Steward
escaped without injury, Of the 12 passengers,
one was killed, while the condition of
another is still serious. The remaining 10
passengers sustained shock and minor
injuries. Crash fire tenders and an ambulance
reached the scene of the accident within a
few minutes and the injured persons were
immediately removed to the Safdarjung
Hospital for medical treatment.

The Director General of Civil Aviation
and senior officers of the Department rushed
to the spot within a few minutes of the
accident. A Committee of Inquiry headed
by a retired Director General of Civil
Aviation has been set up to inquire into
the causes of this unfortunate accident,

The House will join me in expressing
decp sympathy with the families of those
killed, and wishing the injured speedy
recovery.

SHRI M. L. SONDHI (New Delhi):
This is a very serious matter. The Safdarjung
Airport must be closed. It is in the middle
of so many colonies. The private airlines
have got their own arrangements with
officials, and I doubt whether proper
standards-are maintained, I demand an
open enquiry by a High Court Judge, Other-
wise, we will have to start an agitation. We
will not let any plane to take off from that
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airport. Why should this airport continue
to play with the lives of the people ?

MR. SPEAKER : Why do you shout
at the top of your voice ?

SHRI M. L. SONDHI : If it had fallen
in the INA market, the death rate would
have been very much higher. It is much
more serious than the Minister had made
it out to be. I would like him to assure
us that there would be an open enquiry. You
should allow a discussion.

i wav sw A (e ww) -
fra @ gud dweT WEe g §,
TH =T I FW AL o At F4r ge ?
T IR A T FETAT @E T
7 UF Fhqesfer §X AR W O
femaam #Y Tomo@m AT £ 1

SHRI M. L. SONDHI: Why should
this private company put in jeopardy the
lives of thousands of people ?

SHRI HEM BARUA (Mangaldai) :
This is a very serious matter, and an adjoun-
ment motion was submitted on this. I would
like to kmow whether the adjournment
motion has been admitted or not.

SHRI M. L. SONDHI : The same thing
could have taken place in any of our
Government colonies and you would have
had a day of mourning throughout Delhi.
So many people would have died. What is
the point in having this kind of enquiry ?
The matter is being hushed vp.

I have decided that
I will

MR. SPEAKER :
in future when he does like this,
quietly go out.

SHRI M. L. SONDHI : You have not
allowed a calling attention. You never
permit me to raise any matter which is
relevant,

MR. SPEAKER : Please sit down.
After all, there must be some decorum in
the House. (Imterruption) 1 do not give
you any licence. If you go on doing this
1 am going to have sat¥agraha against you.
Any time you get up, I will go out and ask
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the Chairman to preside. 1 will ask your
own Chairman, Mr. Goyal, to sit here, I
will go out. My head aches like that.

The same thing can be done in a very
quiet way. Why is he shouting at the top
of his voice ?

SHRI RANGA (Srikakuvlam) : You

ask the Minister what his reaction is.

=it s e (ggE) o ssE
W, WA @ A9 e T @
sifvy 5 aveem w@EE W g
T Y 9 ag gor faed ¥ ST
o1 35 faege foesht F sy Farmar &
™ 9% F gr A7 @WAT @Al ¥ @Y
T g (gETww) @i ot Y o Aaw
# WAt #ERT aF A7 ogr @ R
T favge o= 23

AN ARG : 9% A qTE WA &Y
TG TR T MRE N

SHRI HEM BARUA : Adjournment
motion was not allowed. But the Minister

himself comes out with a statement, It is
a wrong tendency in this House.........
(Interruptions).

MR. SPEAKER : I also add my little
humble request: do mot throw the
passengers at the mercy of such things.

DR. KARAN SINGH: 1 agree en-

tirely. I appreciate the concern shown by
hon. Member Shri Sondhi who represents
that area. It so happens that I myself live
in that area and I am equally concerned as
a citizen and resident of New Delhi. I can
assure the House and Mr. Sondhi that there
is no question of hushing up anything.
A Committee of enquiry has been
appointed and anyone who wishes to appear
before it can do so ; there is no question of
hushing anything up......... (An Hon.
Member : Why a retired Director General)
vense.Why not 7 He is a techmical man
and on several previous occasions it had
(Interruptions).
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&t wax ¥ T ¥ i e
g EFreT §— (TETewa)

MR. SPEAKER :
in hearing him or not ?

Are you interested

-DR. KARAN SINGH : Dakotas are
very old ; it is true. They are still air
worthy as far as their standards are con-
cerned ; they are operating elsewhere in the
world also. These Dakotas have got their
certificate of air worthiness ; they are among
the safest planes in the world. But acci-
dents can take place to jumbo jets or other
planes costing many crores of rupees. Fach
plane is tested from time to time and it is
only when it gets its certificate of air worthi-
ness it is allowed,

SHRI HEM BARUA :
not.........  (Interruptions).

This plane was

DR. KARAN SINGH : Hon. Mem-
bers have raised a very important question
with regard to Safdarjang. Today a number
of activities take place there. Aircraft of
private operators and State Govern-
ment....coeee )

SHRI JYOTIRMOY BASU (Diamond
Harbour) : Why are you encouraging
private operators ?

DR. KARAN SINGH : They function
within the ambit of the Air Corporations
Act ; there is nothing illegal in this. Then
there are the aircraft for spraying for plant,
protection purposes ; the flying club and the
gliding club are also there. A lot of mis-
cellancous activities take place at Safdariang
which it would not be convenient to do in
Palam, which is an international airport
and we do not want these crop spraying
planes and other small planes to be wander-
ing around in that area. We are fortunate
that we have Safdarjang. Whether DC 3
operation should be transferred to Palam
or not is a matter worthy of careful consi-
deration and 1 am looking "into it ; I have
called a series of meetings to consider this
point. I may inform the House that the
existence in our city of a place like
Safdarjang can be of considerable value,
We are now moving towards VTOL and
STOL ; wertical take-off and landing or
short-take-off and landing ; in the next ten
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years perhaps long runways may become
obsolete and planes can come straight down.
If we give up a place like Safdarjang and
use it for something else, we may lose it for
ever. 1 fully appreciate the hon. Member's
PP sions ; i with safety we
shall do what we can. Iam now consider-
ing whether the DC operation should
continue from here or not.........[nrer-
ruptions)

12.50 hrs.

LABOUR PROVIDENT FUND
LAWS (AMENDMENT) BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): Sir, I move
for leave to introduce a Bill further to
amend the Coal Mines Provident Fund and
Bonus Schemes Act, 1948 and the Employees’
Provident Funds Act, 1952,

st fm == w (7)o oFT
&R I fagas #1 9w F09 71 =@
7€ TEAT ! FAT G FT AR GEET
F9% WG ERgE FE & &7 A
™ g egafa &1 agufa 170(1) &
;e

et WEe wE fE ageen 117(3)
¥ gwra Tegafa A @gEfa 3 A
®9 aRF @ | FfE 9w wg R
fr 7o fadgs &Y Fafge 7@ dR W
FO & foq wegafy & sqAfa #61 TE
¥ o ¢ oy gg Aew ger
fr TR 71 AwER & R A% o faw
T OTERGE FA M | @ FE
frazd v @ s R o Fe )
FBHHITT § Afase w2 FT qEEH F
g@ @ifgaer §T® a6 F@T 8,
afexr ag fewfonr fag f& wmaew #T @

Central Council Bill
grqr awg & fF @ A TR
117(3) & s=ria wegafa ) srafa
7 S g ? v Aot 5 TER FTRR
117(3) & wwwia ot wgafa Y srgwfa
@ o aw @ fagas 1 g
FET | @ 7 W A8 fear & ad
F afa 21

S} WTAA AT AR © AAEH ALIEA,
ZHT §XET 39 fauas #7197l § owdr
I OFAF 1 EW T AR F aga
difgg el saf § gua faem, gw
TEHT T O FAT AT § 1 wegafy
#1 agafa &9 & Fr8 fewwa 7 1

MR. SPEAKER : The question is :
“That leave be granted to introduce a
Bill further to amend the Coal Mines
Provident Fund and Bonus Schemes Act,
1948 and the Employees' Provident
Funds Act, 1952.”

The motion was adopted.
SHRI BHAGWAT JHA AZAD : Sir,
I introducet the Bill.
12.55 hrs.
INDIAN MEDICINE CENTRAL COUNCIL

BILL—contd.

THE MINISTER OF STATE IN_ THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : Sir, I was speaking the
other day about the main points of this
Bill.

There are in the country today about
50,000 institutionally trained practitioners of
Indian medicine as against 1,40,000 registered
practitioners who have mnot undergone
institutional training. Omne of the important
functions of the Indian Medicine Central

*published in the Gazette of India Extraordinary, Part 11, Section 2* deted 7-12-1970,
tIntroduced with the recommendation of the President.



